
FIR No. 505/16 

PS SB Dairy 

State v.Chandan @ Pradhan @ Gujarati & ORs.  

15.05.2021 

 

The proceedings of the present case have been conducted through video conferencing in 

view of directions of Ld. District & Sessions Judge, North. 

Present: Ld. APP for the State. 

   

  This is a supplementary charge sheet. 

  Put up for consideration alongwith main charge sheet on 31.05.2021. 

 

(Neha Mittal) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 

  



FIR No. 81/21 

PS SB Dairy 

State v. Aman  

15.05.2021 

 

The proceedings of the present case have been conducted through video conferencing in 

view of directions of Ld. District & Sessions Judge, North. 

Present: Ld. APP for the State. 

  Ld. Counsel for the accused (through VC). 

 

  This is a jamatalashi application seeking release of mobile phone VIVO 

Y20, two license, RC of Bullet bearing no. DL 55CP 2220 and FZ Bike no. DL 10SD 

0310, white wallet, keys for shop and Rs.800/- cash filed on behalf of the applicant/ 

accused Aman. 

  Reply filed by the IO. As per reply of IO, it is submitted that mobile phone 

is required for the purpose of investigation and it may not be released. Further it is 

submitted in the reply that brown color wallet, two RC’s and DL were seized during 

personal search and IO has no objection to release the same to the applicant.  

   In view of reply of IO, the mobile phone cannot be released at this stage 

and SHO concerned is directed to release the other items to the applicant as per personal 

search memo as per rules. 

  Copy of this order be given dasti. 

 

(Neha Mittal) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 

  



FIR No. 167/21 

PS: Bawana  

15.05.2021 

 

This is an application for releasing vehicle No. DL 11SZ 4053 on superdari filed by 

applicant / registered owner Ms. Ritu.  

Present:- Ld. APP for the State. 

  Ld. Counsel for the applicant (through VC). 

 

  Reply to the application has been filed on behalf of the IO.  

  I have heard the submissions and perused the reply. 

  Instead of releasing the vehicle on superdari, I am of the considered view 

that the vehicle has to be released as per directions of Hon'ble Supreme Court in case 

titled as “Sunder Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein 

it has been held, 

  “68. Vehicles involved in an offence may be released to the rightful owner 

after preparing detailed panchnama; taking photographs of the vehicle, valuation report, 

and a security bond. 

  69. The photographs of the vehicle should be attested countersigned by the 

complainant, accused as well as by the person to whom the custody is handed over. 

  70. The production of the vehicle should not be insisted upon during the 

trial. The panchnama and photographs along with the valuation report should suffice for 

the purposes of evidence. 

  71. Return of vehicles and permission for sale thereof should be the general 

norm rather than the exception. 

  72. If the vehicle is insured, the court shall issue notice to the owner and 

the insurance company for disposal of the vehicle. If there is no response or the owner 

declines to take the vehicle or informs that it has claimed insurance/released its right in 

the vehicle to the insurance company and the insurance company fails to take possession 

of the vehicle, the vehicle may be ordered to be sold in auction. 

  73. If a vehicle is not claimed by the accused, owner, or the insurance 

company or by a third person, it may be ordered to be sold by auction.” 

  The view of the Hon'ble Supreme Court has been reiterated by Hon'ble 

Delhi  High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No. 



4485/2013 dated 10.09.2014. 

  Considering the facts and circumstances and law laid down in the above 

said case laws, let the vehicle in question bearing registration number DL 11SZ 4053 be 

released to the applicant on furnishing security bond/indemnity bond as per valuation 

report of the vehicle. IO is directed to get the valuation done of the vehicle prior to 

releasing the same to the applicant as per directions of Hon'ble Supreme Court. The 

panchnama as mentioned above be also prepared. The photographs of the vehicle be 

taken and the cost of the photographs shall be borne by the applicant. 

  Copy of this order be given dasti to applicant. 

  Panchnama, photographs and security bond/indemnity bond be filed in the 

court along with charge sheet. 

 

     (NEHA MITTAL) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 

 

  



FIR No. 209/21  

PS: SB Dairy 

State v. Pradeep Bhardwaj 

15.05.2021 

u/s  420/120B/188 IPC, 3 Epidemic Diseases Act  and 3/7 Essential Commodities Act.  

Present: Ld. APP for the State. 

Ld. Counsel for the applicant/ accused (through VC). 

   

  This is an application for grant of bail moved on behalf of accused/ 

applicant Pradeep Bhardwaj. 

  It is submitted by counsel for accused that there is no allegations of section 

420 IPC in the entire FIR and rest of sections under which the accused has been booked 

are bailable in nature. It is further submitted that present applicant has been arrested on 

the basis of disclosure made by the main accused and that only 06 Remdesivir injections 

have been recovered from him as per the press conference done by DCP. It is further 

submitted that the mother of the applicant is ill and there is no other person in the family 

to take care of her. It is further submitted that accused is the sole bread earner of his 

family. Hence, It is false and fabricated case planted upon applicant/ accused. It is, 

therefore, argued that bail may be granted to applicant/ accused. 

  Reply filed by the IO as per which he has strongly opposed the bail 

application. It is submitted that initially 06 injections were recovered from the accused 

and 02 injections were recovered from his associate Avichal. It is further submitted that 

thereafter 35 injections were recovered from accused / applicant and as per inquiry from 

Drug Inspector, Badli HP, the recovered injection of the above batch were to be exported 

to Uzbekistan. 

  Considering the gravity of allegations and the fact that investigation is at 

initial stage and further bail application of co-accused Avichal has already been 

dismissed vide order dated 12.05.2021, this court does not deem it fit to grant bail to the 

accused at this stage. Hence, application is dismissed.   

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority. 

  Dasti. 

      (Neha Mittal) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 



FIR No. 57/21 

PS: SB Dairy 

State v. Khem Chand 

15.05.2021 

u/s  380/411/457 IPC. 

Present: Ld. APP for the State. 

Mr. Kuldeep Singh, Ld. Counsel for the applicant/ accused (through VC). 

     

  This is an application for grant of bail moved on behalf of accused/ 

applicant Khem Chand. 

  It is submitted in the application that applicant is in custody since arrest 

dated 04.04.2021. He is an innocent person. Investigation is completed. It is further 

mentioned in the application that no further custodial interrogation is required. He is sole 

bread earner of his family. It is false and fabricated case planted upon applicant/ accused. 

It is, therefore, argued that bail may be granted to applicant/ accused. 

  Reply filed by the IO. As per reply of IO, the applicant/ accused has 

numerous previous involvement. 

  Considering the fact that accused is habitual offender, this court does not 

deem it fit to grant bail to the accused at this stage. Hence, application is dismissed.   

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority. 

  Dasti. 

      (Neha Mittal) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 

  



FIR No. 81/21 

PS SB Dairy 

State v. Mandeep 

15.05.2021 

 

The proceedings of the present case have been conducted through video conferencing in 

view of directions of Ld. District & Sessions Judge, North. 

Present: Ld. APP for the State. 

  Sh. R. L. Saini, Ld. LAC for the accused (through VC). 

 

  This is an application seeking grant of interim bail has been filed on behalf 

of the applicant/ accused Mandeep. 

  Reply filed by the IO. 

  In this case, there is no previous involvement qua accused/ applicant. As 

per guidelines dated 04.05.2021 of HPC, the present applicant falls under in category no. 

3 i.e. UTPs who have been in custody for 15 days of more facing trial in a case which 

prescribed maximum imprisonment of 7 years or less may be released on interim bail for 

90 days. These guidelines has been laid down to decongest the jail in view of COVID 19 

pandemic. Accordingly the applicant is released on interim bail for 90 days on furnishing 

of personal bonds in sum of Rs.10,000/- which shall be accepted by Jail Superintendent 

on being duly satisfied.   

Application stands disposed off.  

  Copy of this order be sent to Jail Superintendent who shall be treated the 

same as release warrant and shall release the accused immediately on acceptance of 

personal bonds so furnished. 

  Copy of this order be given dasti. 

 

       (Neha Mittal) 

                          LMM (North), Rohini / New Delhi /15.05.2021 

  



FIR No. 198/21 

PS SB Dairy 

State v. Nikhil Garg 

15.05.2021 

 

The proceedings of the present case have been conducted through video conferencing in 

view of directions of Ld. District & Sessions Judge, North. 

Present: Ld. APP for the State. 

  Ld. Counsel for the accused / applicant (through VC). 

 

  This is an application seeking for grant of interim bail has been filed on 

behalf of the applicant/ accused Nikhil Garg. 

  Reply filed by the IO. 

  Guidelines dated 04.05.2021 laid down by HPC were modified in 

subsequent meeting dated 11.05.2021 whereby exclusion clause 6.A has been added as 

per which all those persons who have been arrested for black marketing and holding of 

essential drugs, oxygen cylinders, oxygen constrainters and others items required for 

treatment of COVID 19 shall not be considered for grant of interim bail under the 

guidelines of HPC. Further the regular bail application of accused has been dismissed 

vide order dated 13.05.2021.  

   Accordingly, the applicant does not fall under the guidelines of HPC.  

Further this court is not inclined to release the accused on interim bail and on merits also. 

Hence, the present bail application is dismissed.  

Application stands disposed off.  

  Copy of this order be given dasti. 

 

       (Neha Mittal) 

                           LMM (North), Rohini / New Delhi 

                  15.05.2021 

  



FIR No. 81/21 

PS SB Dairy 

State v. Mange Ram 

15.05.2021 

 

The proceedings of the present case have been conducted through video conferencing in 

view of directions of Ld. District & Sessions Judge, North. 

Present: Ld. APP for the State. 

  Mr. R. L. Saini, Ld. LAC for the accused/ applicant (through VC). 

 

  This is an application u/s 437 Cr.PC for grant of interim bail has been filed 

on behalf of the applicant/ accused Mange Ram. 

  Reply filed by the IO. 

  Heard. Record perused. 

  Perusal of record shows that vide order dated 11.05.2021, this court has 

already ordered to release the applicant/ accused in the present matter. Hence the present 

application stands disposed off as infructous accordingly. 

  Application stands disposed off accordingly. 

  Dasti. 

 

       (Neha Mittal) 

                           LMM (North), Rohini / New Delhi 

                  15.05.2021 

 

  



FIR No. 350/2020 

PS: Bawana                     

State v. Sanjay Kumar 

U/s 392/394/411/34 IPC 

15.05.2021 

 

Present :- Ld. APP for the State. 

Ld. Counsel for the accused/ applicant (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  Recovery has been effected from the applicant/ accused and charge sheet 

has already been filed. In writ petition civil no. 749/18 the following directions have been 

passed by Hon'ble Supreme Court i.e. “The application of the principle “bail and  not 

jail” should be particularly applied by the Trial Courts. There is no difficulty in applying 

this principle or in identifying petty cases. Similarly, where the accused is a poor person, 

the Trial Court should look in to the question of grant of bail in a sympathetic and a 

compassionate manner and may even consider either releasing the accused on a personal 

bond or on a bond of a limited amount which is easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.10,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (NEHA MITTAL) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 

  



FIR No. 352/2020 

PS: Bawana                      

State v. Sanjay kumar 

U/s 379 IPC 

15.05.2021 

 

Present :- Ld. APP for the State. 

Ld. Counsel for the accused / applicant (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  Recovery has been effected from the applicant/ accused and charge sheet 

has already been filed. In writ petition civil no. 749/18 the following directions have been 

passed by Hon'ble Supreme Court i.e. “The application of the principle “bail and  not 

jail” should be particularly applied by the Trial Courts. There is no difficulty in applying 

this principle or in identifying petty cases. Similarly, where the accused is a poor person, 

the Trial Court should look in to the question of grant of bail in a sympathetic and a 

compassionate manner and may even consider either releasing the accused on a personal 

bond or on a bond of a limited amount which is easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.10,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (NEHA MITTAL) 

     LMM (North), Rohini Courts / New Delhi/ 15.05.2021 


